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CENTRAL AOniNISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEU DELHI

Q.A. NO. 1 758 oP 1995

Neu Oelhi this the 2Qth day of September, 1995

HON'BLE SHRI A. U. HARIDASAN, U ICE Q^aiRnAN (3)

HQN'BLE 3HRI R. K. AHD03A, r-1Ef'1BER (A)

Shri Aziz Hasan S/0 Late
Shri Hamid Hasan,
R/Q 32-0, CGH Complex,
Uasant Uihar,
Neu Delhi. o.. Applicant

( By Shri S, Y. Khan, Advocate )

Uersua

1» Union of India through
Secretary, flinistry of
Information <5: Broadcasting,
Shastri Bhayan,
New Delhi.

2. Director General,
All India Radio,
Aakashyani Bhauan,
Sans ad Plarg,
Neu Delhi.

3. Director General,
Neus Service Division,
All India Radio,
Parliament Street,
Neu Delhi — 110001. ... Respondents

ORDER (ORAL)

Shri A, U, Haridasara, VC(3) s

The applicant is uorking as Neyg Reader'^Gurj**

Translator in the An India Radio. Hg is aggrieved

by the fact that the responaents are refusing to

forward his name for consideration for selection

and appointment as Hindi Language Specialist undar

Radio 3apan NHK, Tokyo. It is alleged that the

applicant had once been selected and appointod for

secondment uork for three years under the Radio

3apan NHK during the years 1986-1989. Noy that the

present incumbent to that post ̂  3apan is to be

repatriated at the end of 3anuary, 1996, the Radio
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3apan WHK has rsquested the India i^adio to

nominate a neu candidate* Pursuant to this

information, the applicant made an application

for sponsoring his name# Finding no response,

he made a reminder. In response to this reminder,

he was given an order dated 23,8.1995 by uhich he

was informed that his candidature is not being

foruarded, as the Directorate had asked for names

of neu candidates. The applicant states that the

refusal on the part of the respondents to forward

his name in spite of his repeated reminders as alsc

legal notice amounts to violation of equality in the

matter of appointment guaranteed under Articles 14

and 16 of the Constitution, The applicant, theraforo-

prays in the application for a direction to the

respondents to uithdrau the impugned order and to

allou the applicant to appear for the test/aydition/

intervieu for secondment as Hindi Language Spacialiot

in Radio Japan NHK on 21,9,1995 and 22,9,1995 bsing

held at Neu Delhi by the respondents under tho

supervision of the representatives of the Radio

Japan NHK, Tokyo,

D
2, On a perusal of the application and after

hearing tho learned counsel at considerable length,

ue find that the applicant has not even prima facie

made out a case that there is any violation of his

fundamental rights. The applicant has no fundamental

right in respect of an appointment under the Radio

Japan, The learned counsel argued that uhon the

respondents are foruarding the names of candidates

for appointment under Radio Japan, he as a citizen

of the country and as an employee of the responcBntQj,

has got an equal right for being considered alonquith
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others® The respondents have considered his sequoot

and they thought that for an equitable distribution

of the opportunities among their staff, they ohould

spohsor only new candidates, Ue do not even prlma

facie find any reason uhy ue should interfere uith

the exercise of this discretion by the respondents*

3, Under these circumstances, ue find no reason to

admit this application, Ue reject the same at the

stage of admission Itself,

( R. K a )
(A)

/

( A. u, Haridavan j
Vice ChairmanP) -


